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CENTRAiL a d m i n i s t r a t i v e  TRIBUNAL* JABALPUR BENCH, JA3ALPUR 

Original Application No> 1Q7 of 2002

Jabalpur, this the i 1*  ̂ day o f  2004

ifon’ ble J!r, H*P* Singh, Vice Chairman 
£bn*ble I ^ *  Madan Mohan, Judicial Member

T«R« Samtanl
Assistant iisad Record Officer 
O /o  Head Record O ffice  Railway 
Mail Service Jabalpur D iv ision , 
Jabalpur*

(By Advocate -> Hbne)

a p p l ic a n t

VERSUS

1 ,  Uhlon of Ind ia  and others
through the Secretary 
ISinistry of Communication 
Department of Posts, DaH 
Bhawan, Sandad Marg,
New D e lh i,

2* The Chief Post Master General
Madhya Pradesh Circle
Bhopal•

3* The Chief Post Master General
Chhattisgarh Circle 

Raipur*

4 • The Director
Pos tal Services
Raipur Region(Chhattisgarh Circle) 
Raipur RESPONDENTS

(By AdvoQate - shrl B .D a .s l iv a  on behalf of 
Shri Om Namdeo)

O R D E R

Bv Madan Mohan. Judicial Member -

By filin g  this Oa , the applicant has sought the

following main reliefg) j-

••1) to direct the respondents to convene a
Review ra>C so as to rectify  the defects dlcussed 
in  above paras. So that the name of the applicant 
legitim ately be brought in  to the zone of consideration- 
of DPC for promotion".
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2 . The brief facts; of the OA are that the applicant

1
was working in the bapacity of Assistant Head Record 

Officer under Head Record o ffice , RMS, JB Division 

with Head Quarters at Jabalpur, within the jurisdiction 

of Chief Postmaster General, Chhattisgarh C ircle , Raipur. 

The post held by the applicant belonges to HSG I I  cadre 

in  the pay scale of 5000-8000. The incuinbency of the 

applicant is determ:.ned by virtue of RMS Accounts 

qualification  and at the time of next promotion the 

seniority fixed in  the accounts line  is  to be taken 

into  aonsideration, A list  vide Chief pMG Bhopal (Res­

pondent N o .2) memo Cd^ated 2 9 .1 .2 0 0 2  was issued xinder 

whioh 17 HSG I I  o ffic ials  had been selected by the 

concerned rpC for promotion to HSG I cadre. In the l is t .

the name of the appJ 

being an Accounts Ll 

reservation the appl 

promotion to HSG I .

icant had been excluded, though 

ne HSG I I  o ffic ia l  and by virtue of 

icant deserves to be selected for 

iVide d .G . Post, New Delhi circular

dated 1 2 .1 .2 0 0 1  (Ann'exure A4) four new postal circles 

have been ordered to' be created. Consequently Madhya

Pradesh Postal Circl 

Postal Circle and Ch

3 has been bifurcated into M .P . 

tiattisgarh Postal C irc le . Both the

postal circles should have maintained a separate gradation
i|

list  on the basis of, c ircle  seniority so that the 

existing seniority of o ffic ials  at the time of their 

promotion may corred:ly a s ^ ^ s e d . Before Issuance of 

list  dated 29 .1 .2002| of selected candidates, no separate

EPC has been constituted for M .p .C ircle  and Chhattisgarh
Ij

Circle,which is technically wrong. I f  separate EPC
■i

has been constituted for Chhattisgarh Postal Circle 

for selecting elig ible  RMS o ffic ia ls , from within the

circle it s e l f , the applicant would have been selected

1
by virtue of his place of existing seniority in  the



circle gradation Llst^^^SES^^- lsgarii Postal C ircle .

The applicant's claim has ’not been cousidered. Hence 

this oA is f i le d ,

3 , None is present for the applicant. Hence the OA is

disposed of by invoking the provisions of Rule 15 of 

the CAT (Procedurel Rules, 1987. It  is  argued on behalf 

of the respondents that as per the norms, EPC considered 

all those o ffic ials  t f  H S G .II  posts who were in  the zone 

of consideration to f i l l  up 17 posts of HSG .I for RMS

(General L in e ) . The epC recommended 17 o ffic ials  for
\

promotion to H S G .I . Copy of EPC minutes is annexed as 

Annexure R-3. The applicant's name was at S I .N o .32 and 

there were only 17 posts of H SG .I RMS (General Line) 

and hence the EPC recommended 17 o ffic ials  from the 

gradation l i s t .  Therefore the question of selection of 

the applicant for HSG I  RMS (General L ine) does not arise . 

Though M .p .Postal Circles have been bifurcated into two 

circles , the cadres for both the circles are consnon and 

promotions have been made from common seniority lists  as

maintained by erstwhile M .p . Postal C irc le . The EPC was

convened at Bhopal on 4 ,1 ,2 0 0 2  as per orders of the 

Principal Chief postmaster General, M .P .C irc le , Bhopal 

who was holding the charge of Chhattisgarh C ircle .

Hence the applicant is not entitled for the reliefs 

claimed.

4 . Heard the learned counsel for the respondents and 

carefully perused the records,

5* we find that the name of the applicant was considered 

by the EPC. His name was at S i .N o ,32 while the EPC
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recommended only 17 o ffic ials  for promotion to HSG .I 

Grade (RMS)(General L in e ) , hence the applicant's name 

could not be considered. The respondents have made it  

clear that though M .P .Postal Circles have been bifurcated 

into two circles , namely, M .P .Postal Circle and Chhattis- 

garh postal circle but the cadre of both the circles is 

common and not bifurcated and seniority list  is maintained 

by the M,p .Postal C irc le . The ePC which was convened on

4 .1 .2 0 0 2  at Bhopal was also holding the charge of Chhattis- 

garh Circle as per the orders of the Principal Chief 

Postmaster General, M.P .C ircle .

6 , Considering all the facts and circumstances, we are 

of the opinion that the applicant is not entitled to the 

reliefs claimed. Hence the OA is dismissed*

(Madan Mohan) (M.P .Singh)
Judicial Member Vice Chairman

aa.
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